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Ram %&saan and Ors.

‘ eoes Applicants’
Vs, o

i .o Respondeﬁts

: ess Applicants
Vs, '

" ... Respondents

- Gautam Panuar and Anr, L eee Applicants
Covs,
Union of India and Ors, 1:;”'“ «»+ Respondents
0A No.219/95 S S
4, Kishan Lal and Ors. .. - eee Applicents
US. o
Union of India and OTse . ees Respondents
S, 0.A.Ng,220/95 ’ .
Kanhiys Lal and Ors. -~ . . ... Applicants
| Vs, .
Union of India and Ors, . +.. Respondents
6o D.A.NO,221/95
Mohan Lal Vs, .o+ Applicant
G’” Union of India and Ors., ' - | «es Respondents
7 e U.R.Np.222/95
Tara Chand . - f‘ir ‘ees Applicant
Vs, -
Union DF.Indié and Ors, ’ «es Respondents
8. 0,A.No.223/95
Achzl Singh . . © wee Applicant

Union of India and Ors, ‘ " . eee Respondents
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PRESENT

Mr.S.KeMalik, Counsel for the Applicants. B

CORARM ¢

THE HON'BLE MR.N.K,VZRMA MEMBER (ADNIMISTR&TIUE)

BY THE COURT

- RY g
Shri S.K;Malik, learned counsel Poﬂths_applicants

has sought 2 direction in these 0.As that the Respondent

No.2 mey be directed to consider the applicants case on

_'“;.que same basis as has been daone 1n‘regard to anathar appllcant

‘tTSﬁﬁ* Vinodi Lal Sharma in 0.A.No.159 of 1995 , in which

kY

a1si%ilar direction wes passed by the Divisien Bench of

!

/thls Trlbunal he applicants case ‘is that they possessés

/ ﬁ

,\

féyﬁuallficatlon of Madhyma (Visharad) which is the
requisite qualification for appointment as Dak/Serting
Assistgnt in the Units under the Respondent No,2.While
others. including Shrw Vinodi Lal Sharma have beén
c0n51dered for appointment with this quallflcatlnn ’

applicants of these 0OAs have not been glvan the same

benefit,

2. After hearing Shri S,K.Malik the following directions

are given :-

i) The Respondent No,2 shall examine the repregég-'

tation mzde by the applicants at annexures ,

ii) Pass an appropriate order thereon after qgiving

A

due opportunitise to the applicents to represent

their mztter further , and
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1ii) Thiafﬁbhsidépation_and follow-up action
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ther&inﬁshall;be_complated within one
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